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FORMA
PUBLIC ANNOUNCEMENT
[Under Regulation 6 of the Insolvency and Bankruplcy Board of India (Insolvency Resolution Process
for Corporate Persons) Regulalions, 2016]
FOR THE ATTENTION OF THE CREDFrUHS OF MANIKARAN VINCOM PRIVATE LIMITED

._|Name of corporate debtor MAN!KARAN VINCOMPRIVATE LIMITED

Date of ncorporation of corporate deblor 281h January, 2008
Authorty under which corporaie deblor is Registrar of Companies, West Bengal
incorporaled/ registered

IS

4. [Corporale Tdentity No. 7 Limited Liabllity [U51109WB2008PTC 122741
Idenlification No. of comporale deblor

5. [Address of the registered office and principal| S7A/1B, Chella Road, Kolkata-700027, West Bengal
office {if any) of corporate debtor

6. |Insolvency commencement date in respecl of | 20th Ociober, 2023
corporate deblor

7. |Estimaled date of closure of insalvency| 160 days from date of Commencement of resolution
resolulion process process, whichis 16th April, 2024

8. [Name and registration number of [he insolvency | Name: Anal Basu
prolessional acling as inlerim resolution|Registration No: IBBI/IPA-001/IP-P-02436/2021-
professional 2022113742

8. |Address and e-mail of the interim resoluion|Address: 27, Haladhar Bardhan Lane, Kolkata:

professional, as regislered with the Board 700012, Wes! Bengal
E-Mail ID: basu_anal@rediffmall.com

10.|Address and e-mai to be usad for comespondence |Address: 27, Haladhar Bardhan Lane, Kolkala-

with the inlerim resolution professional 700012, West Bengal
E-Mail ID: manikara.vincom@gmall.com
11.|Lastdate for submission of claims 03rd November, 2023 (14 days from date of Order)

12.|Classes of creditors, if any, under clause (b) of |NIL
sub-section (6A) of section 21, ascertalned by
the interim resolution professional

13.|Names of Insclvency Professianals identified to| NotApplicable
act as Authorised Representative of creditors in

aclass (Three names for each class)
14./(a) Relevant Forms and Weblink:http:/iwww.ibbi.gov.in/downloadform.himl
(b) Delails of authorized representatives are|PhysicalAddress: As mentioned againstitem No. 10
available at:

Notice is hereby given thal the National Company Law Tribunal has ordered the commencement of
corporale insolvency resolution process of the Manikaran Vincom Private Limited on 20th October, 2023,
NOTE: This Announcement could not be published on newspaper an 23.10.2023 due to closure of
publication of newspapers In Kolkata for Durga Puja Festival. It Is being published on the very first
day of the resumption of newspaper publication.
The creditors of Manlkaran Vincom Private Limited are hereby called upon lo submit their claims with
proof on or before 03rd November, 2023 to the inlerim resolution professional al the address mentioned
against entry No. 10.
The financial credilors shall submit their claims with proof by electronic means only. All ather creditors may
submil the claims with proofin person, by post or by electronicmeans.
Afinancial creditor belonging lo a class, as listed against the entry No. 12, shall indicate ils choice of
authorized representalive from among the three insolvency professionals listed agains! entry No. 13 to act
as authorized representative of the class [specify class) in Form CA. 2 i
Submission of false or misleading prools of claim shall altrac! penallies. —sd.

Anal Basu

Dale :23.10.2023 Interim Resolution Professional

Place : Kolkala 1BBUIPA-001/1P-P-02436/2021-2022/113742

A
AhAL'BAS‘-

Interim Resolution Profession
Resolulion Professional
IBBI | IPA-001/IP- po2436l
2021-2022113742
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Business Standar

FORM A
PUBLIC ANNOUNCEMENT
[Under Regulation 6 of the Insolvency and Bankrupicy Board of india (Insolvency Resolution Procoss
for Corporale Persons) Regulations, 2016]
FOR THE ATTENTION OF THE CREDITORS OF MANIKARAN VINC OM PRIVATE LIMITED

RELEVANT PARTICULARS
MANIKARAN VINCOM PRIVATE LIMITED

1. [Nameofcorporatedeblor _____
2| Date of incorporation of corporate deblor | 26th January, 2008
3 {Authority undor which corporafe deblor Is Fagisirar of ompanies, Wesl Bengal
incorporated | registered | . .
i [Corporaie Igeniity No. / Limifed Clability U5TI00WRZ008PTCTZ2141
Identification No. of corporate deblor _ e g
5 |Address of the regisiersd office and principal WAJTB. Chella Road, Kolkata-T00027, West Bangal
office (If any) of corporale deblor — et iy
5 Tinsolvency commencement date in respeci of 30ih Oclober, 2023
corporate deblor -
7 |Estimaied date of closure of insolvency 750 days from date of Commencement of fesoluton
resolution process process, which is 16th April, 2024
Name: Anal Basu

B, [Name and registrabon number of the insclvency

professional acting as interim resolution|Registration No: IBBUIPA-001/1P-P-02436/2021-
ional

professional g 202213742
5 |Address and e-mail of the interim resolution | Address: 27, Haladhar Bardhan Lane, Kolkata-

professional, as registered with the Board 700012, Wes! Bengal
E-Mail ID: basu_anal@red iffmail.com

10 | Address and e-mal 1o be used for comespondence | Address. 27, Haladhar Bardhan Lane, Kolkata-
with the interim resolution professional 700012, Wesi Bengal

£-Mail ID; manikara.vincom@gmal.com
11.[(ast date for submission of claims 0%rd November, 2023 (14 days from date of Order)
12 |Ciasses of credilors, if any, under clause (b) of | NIL
sub-section (6A) of section 21, ascertained by
the interim resolution professional
73 [Names of Insolvency Professionals identified o] Not Appiicable
act as Authorised Representative of creditors in

aclass (Three names for each class)
4 |{a) Relevani Forms and Webiink hitp./iwww.ibbi.gov.in/downioadform himi

(b) Details of authorized representatives are Physical Address: As mentioned against item No. 10
avallable at:
mumwmumwwmrmwmmmmmmm
mwmwmdummmmmmumm on 20th October, 2023,
NOTE: This Announcement could not be published on newspaper on 23.10.2023 due to closure of
publication of newspapers in Kolkata for Durga Puja Festival. tis being published on the very firsl

day of the resumption of newspaper publication.
'num;mdummmumﬂwummmmmwmmm

proof on of before 03rd November, 2023 to the interim resolution professional at the address mentioned

against entry No. 10.
The financial creditors shall submit their claims with proof by elecironic means only. All other creditors may

Mhdﬁuﬁhnﬁhmﬁwﬂmwmmﬁ.
Ammwmn-w.ummnmm 12, shall indicate its choice of
MW&MMMMMWMWIWMMNW No.13toact
representative of the class [specify class]in Form CA.

as authorized
Wumummummmm

Anal Basu
Date :23.10.2023 Interim Resolution Professional
|Place : Kolkata IBBIIPA-001/IP-P-02436/2021-2022/13742

EASU

Interim Resolution Professional /
Resolution Professional
IBBI/ |PA-001 [IP-P02436/
2n24.2022/11742
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